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Monday, May 7. 2013/Vaisakha 17, 1935 (Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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OBITUARY REFERENCE

MADAM SPEAKER: Hon. Members, I have to inform the House about the sad
demise of Shri Chandramani Tripathi who was a Member of Twelfth and
Fourteenth Lok Sabhas representing the Rewa Parliamentary Constituency of
Madhya Pradesh.

He was also a member of Madhya Pradesh Legislative Assembly from
1977 to 1980.

An able parliamentarian, he served as Member of Committees on Energy,
Industry, Rural Development and Members of Parliament Local Area
Development Scheme. He was also a Member of Consultative Committee in the
Ministry of Coal.

Shri Chandramani Tripathi passed away on 23 March, 2013 at Gurgaon at
the age of 66.

We deeply mourn the loss of Shri Tripathi and I am sure the House would
join me in conveying our condolences to the bereaved family.

The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.

11.02 hrs.

The Members then stood in silence for a short while.
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MADAM SPEAKER: Now Question Hour.
Q. 561 — Shri Baijayant Panda.
... (Interruptions)
11.03 hrs

At this stage, Shri Dilipkumar Mansukhlal Gandhi, Shri Ghanshyam Anuragi, Sk.
Saidul Haque, Shri Sher Singh Ghubaya and some other hon. Members
came and stood on the floor near the Table.

... (Interruptions)
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11.0 3% hrs.

MADAM SPEAKER : Q. 561 — Shri Baijayant Panda.

(Q.561)
SHRI BAIJAYANT PANDA : Madam, I want to ask the hon. Minister that in

light of the statement that he has laid on the Table of the House that the indication
shows that while the wholesale price index... (Interruptions)

Madam, will the hon. Minister answer whether any of these steps that he
has stated on the floor of the House as having been taken is having any particular
impact in controlling the hoarding of these essential food products which is

impacting inflation? ... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 1200 Noon.

11.04 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Shri Francisco Cosme Sardinha in the Chair)
... (Interruptions)
12.0 2 hrs

At this stage, Shri Dilipkumar Mansukhlal Gandhi,Shri Ghanshyam Anuragi, Sk.
Saidul Haque, Shri Sher Singh Ghubaya and some other hon. Members
came and stood on the floor near the Table.

... (Interruptions)

12.01 hrs.
PAPERS LAID ON THE TABLE

MR. CHAIRMAN : Papers to be laid on the Table of the House.
... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): Sir,
on behalf of Shri Praful Patel, I beg to lay on the Table a copy of the Report
(Hindi and English versions) of the Comptroller and Auditor General of India-
Union Government (Commercial) (No. 2 of 2013)- (Compliance Audit) General
Purpose Financial Reports of Central Public Sector Enterprises for the year ended
March, 2012, under Article 151(1) of the Constitution.

(Placed in Library, See No. LT 9055/15/13)

... (Interruptions)
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THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI): Sir, I

beg to lay on the Table:-

(1)

2)

3)

(4)

()

(i)

(i)

A copy of the Annual Report (Hindi and English versions) of the Rampur
Raza Library, Rampur, for the year 2011-2012, alongwith Audited
Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Rampur Raza Library, Rampur, for the year 2011-2012.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

(i)

(i)

(Placed in Library, See No. LT 9056/15/13)

A copy of the Annual Report (Hindi and English versions) of the Lalit Kala
Akademi, New Delhi, for the year 2011-2012, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Lalit Kala Akademi, New Delhi, for the year 2011-2012.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (3) above.

(1)

(i)

(Placed in Library, See No. LT 9057/15/13)

A copy of the Annual Report (Hindi and English versions) of the Eastern
Zonal Cultural Centre, Kolkata, for the year 2011-2012, alongwith Audited
Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Eastern Zonal Cultural Centre, Kolkata, for the year
2011-2012.
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(6) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (5) above.

(Placed in Library, See No. LT 9058/15/13)

... (Interruptions)
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THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Sir, I beg to
lay on the Table a copy of the Report (Hindi and English versions) of the
Comptroller and Auditor General of India-Union Government (No. 7 of 2013)-
Performance Audit of the Storage Management and Movement of Food Grains in
Food Corporation of India, Ministry of Consumer Affairs, Food and Public
Distribution, for the year ended March, 2012, under Article 151(1) of the
Constitution.

(Placed in Library, See No. LT 9059/15/13)

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): Sir, I
beg to lay on the Table a copy each of the following papers (Hindi and English
versions):-

(1) Memorandum of Understanding between the North Eastern
Handicrafts and Handlooms Development Corporation Limited and
the Ministry of Development of North Eastern Region for the year
2013-2014.

(Placed in Library, See No. LT 9060/15/13)

(2) Memorandum of Understanding between the North Eastern Regional
Agricultural Marketing Corporation Limited and the Ministry of
Development of North Eastern Region for the year 2013-2014.

(Placed in Library, See No. LT 9061/15/13)

... (Interruptions)
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THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI): Sir, I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions)

under Section 34 of the Prasar Bharati (Broadcasting Corporation of India) Act,

1990:-
(1)

(i)

(iii)

(iv)

™)

(vi)

The Prasar Bharati (Broadcasting Corporation of India) Salaries,
Allowances and other Conditions of Service of Chairman, whole-
time Members and Part-time Members Rules, 2013 published in
Notification No. G.S.R. 167(E) in Gazette of India dated 12" March,
2013.

The Prasar Bharati (Broadcasting Corporation of India) Programme
Executive Recruitment Regulations, 2013 published in Notification
No. N-10/5/2013-PPC in Gazette of India dated 22" March, 2013.
The Prasar Bharati (Broadcasting Corporation of India)
Transmission Executive Recruitment Regulations, 2013 published in
Notification No. N-10/6/2013-PPC in Gazette of India dated 22™
March, 2013.

The Prasar Bharati (Broadcasting Corporation of India) Cameraman
Grade-II Recruitment Regulations, 2013 published in Notification
No. A-10/32/2013-PPC in Gazette of India dated 20" February,
2013.

The Prasar Bharati (Broadcasting Corporation of India) (Head
Clerk/Assistant) Recruitment Regulations, 2013 published in
Notification No. N-10/4/2013-PPC in Gazette of India dated 22™
February, 2013.

The Prasar Bharati (Broadcasting Corporation of India) (Engineering
Assistant) Recruitment Regulations, 2013 published in Notification
No. N-10/2/2013-PPC in Gazette of India dated 22" February, 2013.
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(vil)  The Prasar Bharati (Broadcasting Corporation of India) (Technician)
Recruitment Regulations, 2013 published in Notification No. N-
10/3/2013-PPC in Gazette of India dated 22™ February, 2013.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at item No. (iv) to (vii) of (1) above.

(Placed in Library, See No. LT 9062/15/13)

(3) A copy of the Press Council (Delegation of Financial Powers) Amendment
Regulations, 2012 (Hindi and English versions) published in Notification No. N-
4/18/2011-PCI (Admn.) in Gazette of India dated 10™ December, 2012 under
Section 26 of the Press Council Act, 1978.

(Placed in Library, See No. LT 9063/15/13)

... (Interruptions)

THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL): Sir, on behalf
of Shri Prateek Prakashbapu Patil, I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions):-
(1)  Memorandum of Understanding between the Neyveli Lignite
Corporation Limited and the Ministry of Coal for the year 2013-
2014.
(Placed in Library, See No. LT 9064/15/13)

(i) Memorandum of Understanding between the Coal India Limited and
the Ministry of Coal for the year 2013-2014.
(Placed in Library, See No. LT 9065/15/13)
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(3) Statement (Hindi and English versions) showing reasons for delay in laying the
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A copy of the Annual Report (Hindi and English versions) of the Coal
Mines Provident Fund Organisation, Dhanbad, for the year 2010-2011,

alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Coal Mines Provident Fund Organisation, Dhanbad, for

the year 2010-2011.

papers mentioned at (2) above.

(Placed in Library, See No. LT 9066/15/13)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
R.P.N. SINGH): Sir, I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions)

under Section 11 of the National Investigation Agency Act, 2008:-

(1)

(i)

(iii)

(iv)

S.0. 2779(E) to S.O. 2786(E) published in Gazette of India dated
24™ November, 2012, regarding constitution of the Special Court
under the National Investigation Act, 2008.

S.0. 78(E) published in Gazette of India dated 31* December, 2012,
regarding constitution of the Special Court under the National
Investigation Act, 2008.

S.0. 964(E) published in Gazette of India dated 15™ April, 2013,
regarding constitution of the Special Court under the National
Investigation Act, 2008.

S.0. 1071(E) published in Gazette of India dated 29" April, 2013,
regarding extension of the term of Shri S. Vijayakumar as Special

Judge under the National Investigation Act, 2008.

(Placed in Library, See No. LT 9067/15/13)
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(2) A copy each of the following Notifications (Hindi and English versions)
under Section 15 of the National Investigation Agency Act, 2008:-

(1) S.0. 2787(E) to S.O. 2790(E) published in Gazette of India dated
24™ November, 2012, regarding appointment of Special Public
Prosecutor(s) under the National Investigation Act, 2008.

(ii) S.0.269(E) to S.O. 271(E) published in Gazette of India dated 22™
January, 2013, regarding appoint of Judge to preside over the NIA
Special Court under the National Investigation Act, 2008.

(Placed in Library, See No. LT 9068/15/13)

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARIQ ANWAR): Sir, on behalf of Dr. Charan Das
Mahant, I beg to lay on the Table a copy of the Outcome Budget (Hindi and
English versions) of the Ministry of Food Processing Industries for the year 2013-
2014.

(Placed in Library, See No. LT 9069/15/13)

... (Interruptions)
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12.0 1 ¥ hrs.

STANDING COMMITTEE ON COAL AND STEEL
36™ and 37™ Reports
SHRI KALYAN BANERJEE (SREERAMPUR): Sir, I beg to present the
following Reports (Hindi and English versions) of the Standing Committee on Coal
and Steel:-
(1)  Thirty-sixth Report on "The Mines and Minerals (Development &
Regulation) Bill, 2011" relating to the Ministry of Mines.

(2)  Thirty-seventh Report on "The Coal Mines (Conservation & Development)
Amendment Bill, 2012" relating to the Ministry of Coal.
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12.02 hrs.
STATEMENT BY MINISTER

Status of implementation of the recommendations contained in the 42"
Report of the Standing Committee on Agriculture on Demands for Grants
(2012-13), pertaining to the Ministry of Food Processing Industries”

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARIQ ANWAR): Sir, on behalf of Dr. Charan Das
Mahant, I beg to lay the statement on the status of implementation of
recommendations contained in the 42™ Report of the Standing Committee on

Agriculture in pursuance of the direction of Hon’ble Speaker, Lok Sabha.

The 42™ Report of the Standing Committee on Agriculture was presented
to the Parliament on 26™ February, 2013. The Report relates to 'Demands for
Grants (2012-13)".

There were 8 recommendations/ observations made by the Committee in
the said 42" Report where action was called for on the part of the Government.
These recommendations pertain to Scheme for Infrastructure Development; Mega
Food Parks; Cold Chain, Value-Addition and Preservation Infrastructure; Scheme
for Technology Upgradation, Establishment and Modernisation of Food
Processing Industries; Scheme for Upgradation of Quality of Street Food; Scheme
for Quality Assurance, Codex Standards and Research and Development and other
Promotional Activities; Scheme for Abattoirs.

Present status of implementation of various recommendations made by the
Committee and reported to the Committee is indicated in the Annexure to my
statement and the same is laid on the Table of the House. I would not like to take
the valuable time of the House to read out all the contents given in the Annexure. I

would request that this may be considered as having been read.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT 9070/15/13.
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12.03 hrs

MATTERS UNDER RULE 377"
MR.CHAIRMAN: Hon. Members, the Matters under Rule 377 shall be laid on the
Table of the House. Hon. Members may personally handover slips at the Table of

the House immediately as per practice.

(i) Need to redress the grievances of the personnel of various Central Armed
Police Forces of the country

SHRI ANTO ANTONY (PATHANAMATHITTA): 1 request the Government
to frame separate Service and Pension Rules for the personnel of Central Armed
Police Forces under the Ministry of Home Affairs. Even though the personnel of
various Central Armed Police Forces discharge their duty with utmost
dedication under difficult conditions, the service and pension benefits to them
are not at all sufficient. For instance, they are separated from the family and
have to stay at distant localities. During the period of service they are
assigned various responsibilities pertaining to the security of the nation. They
have to deal with difficult situations ranging from environment to anti-social
elements. These personnel are always under a condition of threat on their lives.
However, they are not rewarded with sufficient service benefits. Moreover, after
the retirement these personnel and their family members are deprived of the
limited privileges that were permitted during the service period. These factors
adversely affect their morale. Therefore, I request the Government to kindly
redress the grievances of the Personnel of various Central Armed Police Forces

in this regard.

* Treated as laid on the Table.
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(ii) Need to upgrade Mysore-Bannur-Malavali, Kollegal-Mettur- Salem and
Nanjangud-Chamarajanagar State Highways in Chamarajanagar
parliamentary constituency in Karnataka into National Highways

SHRI R. DHRUVANARAYANA (CHAMRAJANAGAR): I would like to draw
the attention of the government regarding the dire need to take urgent steps
for upgradation of three State Highway Roads into National Highways in my
Chamarajanagar Parliamentary Constituency (Karnataka State).

In my Constituency, due to growth of industries, sugar factories,
agriculture, historic World Heritage places, tourist places and increased
flow of tourists from all over the world, the traffic on the State Highway
has exponentially increased. In the light of the above, it is essential to
upgrade three following State Highway Roads :- (1) Mysore-Bannur-
Malavalli 47 Kms. which connects NH-212 & 209 further connecting
Mysore & Mandya Districts. (2) Kollegal-Mettur-Selam 180 Kms. -which
connects NH-209 & 7 further connecting Karnataka & Tamilnadu and (3)
Nanjangud-Chamarajanagar 42 Kms. missed link which connects Karnataka
& Tamilnadu. These are the long-pending issues and there is need to
complete the works in the interests of the local people. Despite raising the
matter on different occasions in the past, no concrete steps have been taken in
this regard so far.

In view of the above and for the economic growth of the State as well as the
country, [ earnestly urge upon the Hon'ble Minister for Road Transport &
Highways, through the Chair, to accord sanction for upgradation of above-
mentioned three State Highways Roads into National Highways and to release

suitable grants at the earliest.
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(iii) Need to provide direct employment to contract workers
by the concerned department in Uttarakhand

it FAUTe HERTA (TgdTet): H TRBR BT &9 ¥ & Y- SRISFIRI DI AR BT HRAT
aeal § | ¥ BT gal a9 Rk SoRgve W OwH™l, Wy U9 oy fawrn # fed

SUTH/TOAT & AW { WfAeT IR HRIRG BT @ U VAT < 3 ST 2 b Iusar fawmT 4
AT o ST QR I BT YA T8 bl 8 | 5 qhR B Rieprad R Swvavs 4 €
TEI MG < & 37 Al A AT 3 I € | OIF WRHN fIHRT AT W AR Y& Hxar
arel SN BT GRT YA B © 1 g8 W@d A dfear R e R wed § e I8
Rees et R8T SR BHR garsll b1 MW & BN |
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(iv) Need to take immediate effective measures for eradication of cholera in
Kerala particularly in Wayand district

SHRI M.I. SHANAVAS (WAYANAD): It is a matter of grave concern that
diseases like cholera are prevalent in Kerala despite the State Government taking
all measures in its capacity. Wayanad, being a tribal and agrarian district where
health and sanitation infrastructure is yet to progress to its fullest is often affected
by cholera epidemic. More than 37 people have been identified as having
symptoms of cholera. Three people died this year and figures for the years 2010-
11 and 2011-12 were six and eight respectively. The fatalities are serious as a
majority of the deceased are tribals.

Considering the severity of the issue, [ would request the Union Ministry of
Health and Family Welfare to provide special attention to Wayanad district and
assign the services of National Institute of Cholera & Enteric Diseases,
specializing in research in the same and to send an expert team for an extensive
profiling and submit a report as early as possible. Apart from this, I would also
request the Ministry to provide mobile medical units and allot more ASHA

workers specifically for tribal settlements.
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(v)Need to set up a Silk Park in Aarani in Tamil Nadu

SHRI M. KRISHNASSWAMY (ARANI): I would like to draw the attention of
the august House regarding the dire need to take immediate steps to set up a
Silk Park in Aarani, which happens to be my Parliamentary Constituency in
Tamil Nadu.

Aarani is famous for silk sarees. It is next to Kancheepuram Sarees. The
weavers, in and around Aarani, have good demand for silk sarees and
handlooms. Regarding this, I gave a representation to the then Honble Minister
for Textiles, Shri Dayanidhi Maran and he assured at that time that a Silk Park
would be set up in Aarani. The concerned officials from Bangalore visited
the Aarani town and surveyed the land. But nothing happened. Keeping in view
the popular demand and local weavers’ interests, I raised questions on this subject
in Parliament also and wrote to the Hon'be Minister for Commerce and Industry.
He assured in the House and the Hon'ble Speaker also intervened in the matter
and asked the concerned Minister to solve this problem.

Accordingly, I request the Government, to set up a Silk Park in Aarani for
the benefit of thousands of families in Aarani and also to protect the silk industry

in and around the area.
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(vi)Need for bailout package for District Cooperative Bank Limited in
Siddharth Nagar district, Uttar Pradesh to enable it to
settle the payments of its customers

#it STefeT T (SARATTS): IR Yo & U NIgRiTR 4 SRR drdl ARl &l g9
e wEd 9 faffcs § o & | el A8ar! 4 U491 7 89 & HRO ANl b S U™
BT YIAE B H @ § | A8l 9% 9% FHarR W 999 YIaE 7 e N & SR i
G W A B MY T | 31 A G 2004 D b Ao UF D IMUR W JGAT HHS Db
AR & AR R AR TbsT FIhR A1aTe (F@TF) BT I (AT I gabr 8, g Gt
BT gT U T B B BRU AR Fbe RF-ufafes sgar o @1 & o &5 & Sar
BB AV Ud &1 2 | 31d: 39 A DI SE&d 8T WRA ARBR A A1 Hal g 6 59 Arfel 4
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(vii) Need to send a Central special team to suggest ways and means to tide
over the problem compelling farmers to commit suicides in Vidarbha region
of Maharashtra
SHRI VILAS MUTTEMWAR (NAGPUR): I intend to raise a very important
matter concerning the plight of the farmers of Vidarbha region. It is an admitted
fact that there is an acute shortage of water and irrigation facilities in Vidarbha
region as compared to other regions of Maharashtra as a result of which the
farmers are the worst sufferers. Unfortunately, no worthwhile step has been
taken to mitigate the harsh effect of the problem and consequently there has been
regular failure of crops in Vidarbha. This problem is further accentuated for not
giving remunerative price to farmers for their crops, lack of irrigation facilities,
damage to the crops due to natural calamities, non functional of pumps for
irrigation purposes due to long loadsheding etc. The establishment of thermal
power plants will aggravate the already acute water shortage problem in the
region that has suffered due to lack of tardy pace of development of irrigation
projects. This pitiable situation is being regularly faced by the farmers of the
Vidarbha region and has not found any substantive solution both at the Central
and State level. This pathetic situation has led to regular instances of suicides by
the farmers. From 2001 to 2013 about 9390 farmers committed suicides in one
district of Nagpur division and five districts in Amravati division. From June
2012 to April 2013 alone 1605 farmers committed suicides in one year. The

financial help rendered to the farmers from time to time by the Government has

not completely mitigated their condition and suicides continue to occur.
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In such a situation a serious thought is required to be given to this
problem not only to overcome the problem of suicides by the farmers but also to
take concrete and positive steps to provide sufficient financial and other assistance

to the farmers.

I would, therefore, urge upon the Government that a special team be
sent there to assess the seriousness of the situation and suggest ways and
means to overcome the continued hardships of the farmers while
recommending financial assistance to the tune of atleast 5,000 crores and other

remedial measures.

(viii) Need for harnessing of gas reserves by ONGC in Chinnewala Tibba
gas field in Jaisalmer district, Rajasthan

st T R oxat (T9): IO & SR el § Bl 9 &9 9 9 & 3718 WUSR e
g | MG gRT e B W fy=iaren fean # aga Sw ool @t A9 @ fwne HueR
B Ul AT B, S8l IR PHU W TIR B Q& | 39 &F H I BT YR 160 Dol & Al
JTRTT AP & AR FARH & 3R §F 49 & Sfel & &aar W garaq g | fa=aren
9 ®ies URAT # PU AR Y 9-10 99 & Y &, R Wt A4 &1 a8 781 fhar o &M 2 |
MR ALTASLAL §RT S Bles A I Bl QA [HAT ST 2 Al $9 ARDRI IUDH DI
TR TR BT AR BrRIeT BN | R 15 fagd i Sa wies 9 N o @1 daR
2| A WHR ¥ MIE T % sifder Sa &3 9 9 Qg @ forg ofLga s . &1 e o
fopaT ST U ORPR SUHY . TS A & ST alg HRarv |
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(ix) Need to permit farmers to lay water pipelines beneath the railway lines in
Himmatnagar Tehsil in Sabarkantha parliamentary constituency in Gujarat

sit wesfiE @, e (WERGion): A A9a &F aRdGiel (ORd) & ffrarR agdiar
B GROYR A B [HAMT 7 30 ST SSAYR-FHTTR (S.9. Yerd) ¥l A8 & g & off |
Ve e d9 H F oRT @ aorg I fra & @d &1 9rn A de g € | o RGars g 4 39
AT B qI3Y TS N oled & A1 A o 9N @ (oY Yol fAumT &1 orgAfd S 8l & |
framl g1 1Al A W Yerd faumT 5 fhami B U 9R) RhH Bl GREHe < faar o b
9 Al ® fog 9gd St 2 | 39 orgafd & aig W FEior &1 w9 A feai @1 & et
H BT TSl 2 | A R [HAMT 37 gATHIS Uce DI HHT: 2,20,526 . AU UCd
DI 2,84,033 . TAT 37 WRAT 9§ UCA Bl 1,40,019 . BT GRIACT Yod GRIT a1 T 2 |
9 fp SO Wd B HHd WY 3 g S T8 7 | N e 7 eeftd | e o
S8 W Ve gN Ul Irgfd waeR fHar o @ 2 I U9 H WeR § W 9 7 R W9
fpaml @1 e T fhar S Jer fhami B qua (ars & Ay o &1 wrae fear

ST |

(x)Need to take effective measures to ban child labour and make suitable
arrangements for rehabilitation of child labour in the country

M g IR (SdaTe): < B o focell § W Uh g A AfAD AAD qrel HolgY
B R IW & | faeell d 15 Slg, 2009 ¥ 31 fGARR, 2011 T 1T FIGY ® 389 ThRUI
&1 fhU Y | 91T AOIG ¥ 3257 gl Bl Had BRiAT AT | ool e = 1 15 s,
2009 BT (ST 3 T HOGY FHATK B & |98 ¥ WWBR, 5 fAUET R gferd &1 e
f&m o 5 & A1 B9 W HH 500 Fe@ BT a1l HH A ok PR AAT SD YAard Dl AT
BN | 39 IS B F db AN T8l fhar 11 7 |

3 B WRBR W ARG © [P foeeh Afed <o & Al Ioal A qTel Aol Bl A
B TAT I YA & G T8 B DI MY HRIATE B DI AT Y |
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(xi) Need to provide remunerative price of wheat to farmers in Uttar Pradesh

st aR.o&.RIE e (qfen): # WEHR BT O AT Aldh Hed & [ANT H ATHT BRI
A 1 <2 1 fham 18 &1 W9 oI AN o & a)IaR W1 T8l Ul § | i 9,
ST T A PN FA SFER N & 9¢ Y Ml D PRUT IAET @R 1500 T AT
Pcd d BT A 37 @ 8, TP [FAMI & AN Hod A @ AT A 2250 F0 IR Piel

g &1 qHIT oI fear oy |

TAE FHT § TR B WHN HT Dol W @IS 8 B 2 | HT Dol W fam wae
A }We | fHae P3-ds Gl T greil | g, ARaR B Dal W d8T H Gl /Al § | B
D% W HHIRE PR T B dicl 81 G 8§ | HHRE T < a1l fHaE B BT dai § dlern
ST RET & | S0¥0 ¥ <l Wl &7 dial & dial U9 foraipe Sual § %Y dal W A o
ST TS ol | AT URRIM AT STaIe bl aTed B @l © |

;39 IfAcie T ol g & A9 WR G &1 HrRidrsl Adb R ga] BRI D
WY W AP AT &F a1 & Tue a1 vd fomge § g Whig A A B DI AN Bl

gl




07.05.2013 31

(xii) Need to undertake construction of railway line from Barhaj Bazar in
Deoria district to Faizabad, Uttar Pradesh

sft TR TRAE SaTd (SafRan): X 99a e <akar el @ fofy 2005 & Yot dole #
IRES IOR F HAEE & 1 75 Yad ded [N g 9 $F W A W T | SES F@
TR g & IFHT 3T Il 81 & | el aoR § Hodle & d19 BT &F Yod dI gfaen gd
Ve e ¥ @ e W dfud © | SNl & 65 Wi © 915 39 &3 Bl Xad gaer |
fifaa forar Srn sHfea vd wgford e R $orEmd 8 | aReS d6iR A Holdlg & Jeold
AR & g9 A <aRAT DI I B I Ud uieEd Rl | A | SISl S |l © | Xerd
BT ItRT <9 BT FIfold AP # AW BRAT & | RS H NI Bl Bl 4H dHR | TS §
3R <aRaT qatad &1 U AURS og & | 39 IR & YA W A7l eM a1 M Bl Jd
®s I8 ¥ A S @ B WY AN TP WHR 1 39 W AHREAG SRAE T8l DI 3
SaRar 3 Yera glaansli vd Yo i & ovra # gd A §u a8 e et fiss @1 7

HRBR ¥ RY ¢ fh TREd IR ¥ HOEE & dr9 g ¥d Alg (8 @1 AT
wd ffor wrf @1 merfiedr § SR

(xiii) Need to inquire into the incident of LPG leakage and loss of lives and
property in Dihari block in Karakat parliamentary constituency, Bihar and
provide adequate compensation to the affected families

AN wEEelt RE (FRer): W 49T a7 sRwe ([(ER) & 8 w&s & = R #
fadiie 24.3.2012 &1 TA. A5, 1 &1 RATG 8 SM & HRU NG 4 OR S[ADPR I 8 T |
S UeAT § 9 ANl & /I B TR o 6 9=, A Afedd Ud 1 gy e € 91T & 3 99
IRE S |l Y 3R 26 AN GRS B MY | §H HSAl b g HRA ARBR U4 fIHRT B 3R
A BIg S gl HSTRA W Ugd el FhT & 3R 7 & A1 ardl & URAR arell bl FATgoll
foar T 2 |

A H WRBHR A ATIE HAT AR 6§ TSAT B Ia BB Jadhi & TRAR aral|

DI Seg U STe G3faol fadr Sy |
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(xiv) Need to make BSNL towers functional in Kandhamal district and other
Left Wing Extremism areas in the country
SHRI RUDRAMADHAB RAY (KANDHAMAL): The Government is planning
to install 2200 telecom towers in the LWE areas. I would like to draw
attention of the Government towards 25 BSNL towers which were installed in
Kandhamal district and other LWE areas in the year 2008 but could not be made
functional till date. The govt. is incurring heavy losses by way of rent and
security of these towers, which are practically of no use to the residents of that
areas. | would, therefore, request the Government that in the first attempt all the
telecom towers which were installed in 2008 or thereafter should be made
operational on priority basis. The Government should also initiate penal action
against the officials who are unnecessarily delaying the functioning of these
towers and causing heavy financial losses. The delay is also badly affecting the
working of intelligence groups and other security agencies to check the activities

of extremist groups.

I once again request the Government to first make already installed Telecom
towers in Kandhamal District (Odisha) and other LWE areas functional thereafter

Government should install new telecom towers in these areas.



07.05.2013 33

(xv)Need to suspend the execution of order pertaining to vacation of land
declared as defence land near cantonment area in Aurangabad parliamentary
constituency, Maharashtra

st dgaid WY (TEE): WX AWET &7 INEE AERE # ffeed sa & U™ 11 Uhs
SHIM W AR gaoll 9 I8 W $9IE GYe & AN I8d © U4 S9! 7 R 9, T9 Tl BN,
fepfeaam = 818 Wl fhleaaT WA Wl W € | B 8 | BIaHl URYG o gD S|
DI B B WA BN fHAT € WY SWES B AER W A8 WA 1875 W AMID
SRR Brefial 0 & 3R S 2 @1 off Ry fhfRaas et e &1 1924 & wiv far 2|
We H 9 2 5 g @ ged # 39 ST & /W Al B 2 WY 2013 IF SHIA BIeT @
foy fifered wemee gR1 @' fam T § S9e 919 39 O W 9 Whell, 99 Ud S9ETE
eI & AN & B Bl AR o S | S fs e ST 2 6 AeRrsg, § wieR g@r
TSl 2 U4 wRreErsl § e Al § U T o et <@ @ O RIfa A s tRar & g
BB et 8RN | 39 ddg # fAfaed st 3 SR B avierd 9@ I S Ud
qYIHTA & qI SIS & IMER W Y Bl HRATE! Bl Y |

WHR U RY & fb A AFay & ARAEIE, HBRISE & VAl GRS gRI SURIeRT
Tpell, Td U4 $9TS GHad & T B RM & SaE Aat I Ud auierd & 9e aedrds
® AR W A & DHRIAE B S |
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(xvi) Need to increase the allotment of kerosene to Tamil Nadu under Public
Distribution system

SHRI S. SEMMALAI (SALEM): Progressive reduction in allotment of kerosene
to Tamil Nadu by the Central Government under Public Distribution system has
consequently caused scarcity leading to the plight of the poor families in the
State. A substantial number of the population in Tamil Nadu does not have
LPG connections and is dependent on kerosene for cooking purposes. The

scarcity of LPG results in delay in getting the re-filled cylinders.

In Tamil Nadu, kerosene is predominately used for cooking by the
downtrodden sections of the society. In Tamil Nadu there are more than
1,02,23,981 families with no LPG connection and 49.38 lakh with single LPG
connection and both these categories are supplied with kerosene. Since there is
acute shortage of electricity, kerosene is being used for illumination. The required
quota of kerosene for Tamil Nadu is 65,140 Kilo Litre per month. Now it has
been reduced to 29,060 Kilo Litre. Hence, there is a need to adopt a rational
approach by the Central Government in allotment of kerosene to Tamil Nadu
based on actual need and entitlement as demanded by the Government of Tamil

Nadu.
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(xvii) Need to provide adequate wages and other service benefits to the

contract workmen engaged in Paradip Port Trust, Odisha
SHRI BIBHU PRASAD TARAI (JAGATSINGHPUR): I would like to raise the
issue regarding the problems being faced by the skilled as well as unskilled
contract workmen engaged in the Paradip Port Trust. It is a matter of concern that
in the recent past a large number of workers are being engaged on contract by
various Central Government Ministries and Departments subsequently reducing
the number of direct employment in Paradip Port Trust. It is seen that the contract
workmen who have been working for more than fifteen years and performing the
same or similar kind of work done by the directly recruited employees are getting
a meagre amount of wage and are also deprived of other statutory provisions like
EPF, bonus, number of holidays, hours of work etc. In this regard, I would like to
mention that the Deputy Chief Labour Commissioner, Dhanbad passed an order
No. 35(1)/2003-DY CLC dated 10 November, 2004 under Rule 25(2)(v)(a)/(b) of
Contract Labour (Regulation & Abolition) Central Rules, 1971, determining the
wage rates and other conditions of service pertaining to the contract workmen of
Paradip Port Trust who are engaged in the work other than the Scheduled
Employment as specified in the Minimum Wages Act. The Deputy Chief Labour
commissioner as per his order suggested for 76% hike in minimum wage given to
the contract workmen. But the above order of Deputy Chief Labour
Commissioner, Dhanbad has not been complied with by Paradip Port Trust as
principal employers and contractors appointing the contract workmen have
consistently been violating the Contract Labour (Regulation & Abolition) Act,
1970.

In this connection, I would like to urge upon the Government to ensure the
compliance of the provisions of the Contract Labour (Regulation & Abolition) Act,
1970 as well as the order of the Deputy Chief Labour Commissioner, Dhanbad
dated 10 November, 2004 in the interest and welfare of the contract workmen

employed in Paradip Port Trust, Odisha.
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(xviii) Need to provide compensation to naxal affected families in Sheohar,
Muzaffarpur and Vaishali districts of Bihar and also undertake development
schemes in these districts

ST, vgae gare Rig (dermett): S8R 5w # Feel! 891 9 99 2010, 2011, 2012 3R 2013
H 3@ qPb PHAM: 97, 63, 44 AR 17 AN AR T, oIl g3 W 2 6 IR Ao o
JeT Addl w9 Ao b o fhdl difsa uRaR @1 @1 ki wermar wem @ @ g
3R 22 Jaqat gwifad e § daa 11 el 7 & fRw Rem & Ao gorh o & g
S TTerd § 1wl a% 5 Raey, goemgR iR demelt T ol e & wurar 9fa €
S 4l B foar w2 |

3T 3MUE © b el fear & @t difSa el 221 URART &1 AN AToT=ria
o FerIaT ueN BRET S IR g9 ol Nl § 39w faer aon et 9 wiife A
Rrer At el & & Srer gwifad € |

... (Interruptions)

MR. CHAIRMAN: The House stands adjourned to meet again at 1 p.m.
12.04 hrs
The Lok Sabha then adjourned till Thirteen of the Clock.
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13.00 hrs.
The Lok Sabha reassembled at 1.00 of the Clock
(Shri Francisco Cosme Sardinha in the Chair)
.. ()
13.0 %4 hrs

At this stage, Shri Ganesh Singh, Shri Ghanshyam Anuragi, Smt. Harsimrat
Kaur Badal, Shri S. Semmalai and some other hon. Members came and stood on
the floor near the Table.

...(Interruptions)
13.01 hrs
NATIONAL FOOD SECURITY BILL, 2011 — Contd.

MR. CHAIRMAN : Let us now take up item No. 14, namely, National Food
Security Bill, 2011. Shri Bhakta Charan Das may continue now.

.. (Interruptions)
$ft Wad TRUT S (GTemEist): WUt HelGd, del H STUFl 91 &l Yo DI Al TG Dl
HRIare W 8 T3l ... (FagE) # U @ens ¥ bR R Fed ¥ bedl dredl § b g
S fde AR HAT Weled | uRaTad A gl (@e) 39 a4 4R Bl & s T
g T AfZeTsi Bl UR-HY Yeb IR BUT AT | ... (FaYT)
MR. CHAIRMAN: Please do not mention names.

.. (Interruptions)

it Wt =RUT g1 ¢ O TRI9 AR @ 99 WY 9 €, J 99 399 I fthes BRM . (Sraer)
59 A 9, o SEIed ¢ ...(¥au™) S e © ... (FdgH) S oy eqaven &1 g

2l... (TauT)
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MR. CHAIRMAN: Please go back to your seats.

... (Interruptions)
2 W TROT TN ;. [EIURT ARG, 39 I & U B ¥ TRI9 |rT s BRI (@aem)
MR. CHAIRMAN: The House stands adjourned to meet again at 11 a.m.
tomorrow, the 8" May, 2013.

13.02 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, May 8, 2013/Vaisakha 18, 1935 (Saka).
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